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STATEMENT RE ALLEGED VICTI-
MISATION OF EMPLOYEES IN
VARIOUS OFFICES UNDER THE
COMPTROLLER AND AUDITOR-
GENERAL OF INDIA

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Mr Speaker, Sir, Sbr: Atal Behari
Vajpayee had made a statement in this
House on the 9th August, 1974 regard-
ing alleged victimisation of employees
of the various offices under the Com-
ptroller and Auditor General of India
The facts of the case as I have ascei-
tained from the Comptroller and Audi-
tor General are as follows —

(1)/On 1st May, 1974 the All India
Non-gazetted Audit and Accounts Asso-
ciation served a strike notice on the
Comptroller and Auditor General The
notice was for an indefinite strike from
600 AM on 10th May 1974 It was
to be preceded by a pen-down strike
on 8th and 9th May

(2) The strike aflected about 20
Audit and Accounts Offices in the
country In the office, at Rajkot and
Gwalior, there was serious intimida-
tion and wviolence by some of the strik-
ing employees with the consequence
that they were arrested by the police
The strike was withdrawn on 13th
May, 1874

(3) As a consequence of participa-
tion in the strike, pay cut was 1mpos-
ed on about 6,000 emplovees on the
prineiple of “no work no pay” for the
days of the pen-down strike and com-
plete strike Since notice of indefinite
strike had been given and the emplo-
vees resumed duty on 13th May, 1974,
they were alowed pay from 13th May
onwards and the pay cut appled to the
entire period of strike including the
bolidays 6n 11th and 12th May, Out of
about 6,000 employees affected by the
pay cut, break in service has been
ordered in rempect of 3636 employees
Some of the cases affected by the pay

SRAVANA 81, 1808 (SAKA) wictimisation of 214

CAG of India’s employees
cut and break 1n service are under re-
view.

(4) Following acts of ntimidation
and violence by some employees, the
adminmistrative authorities had to resort
to disciphinery action and 170 emplo-
yees have been suspended.

(5) Consequent on receipt of strike
notice from the All India Non-gazetted
Audit and Accounts Association and
their affihate units where strike had
occurred, the Assocation ang the afili-
ate umts were served notices to show
cause why recognition may not be with-
drawn because of wiolation of the
terms of recognition No final decision
has been taken about de-recognition
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